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• • 	 (See Rule 42) 

• In The Central Administrative Tribunal 
• 	 GUWAH.ATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO 0 	C 

OFI9 

Applicant(s) 	 F'& 

Respondent(s) \ 

	

• 	Advocate for Applicant(s) JW\ 
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• 	Advocate for.Respondnt() 

\ 

Date 

l2o9a. 

Order of the Trihuna 

is app liatjon hs  been filed by 
the applicant seekIng certain directIons 
and challenging the sc ection for the 

post of Office Superintendent Grade.IZ 

in the civii Engiteering department of 
N.PRatltay ?he facts for the purpose 
of disposal of this •piicatjon are : 

The applicant is presently working 
asffead Clerk in the civil Englnee.ring 
department of N P .Rai lway,MaLtgaon, 
uahat±., ]y2nnexure A-2 letter dated 

17397 written on behalf of theGeneral 
Manager(p) intimatingto the Secretary 
to CE/Mjo it 	 that the authow 
r.ity decided to hold s selection for 
filling i,p 15 vacancIes under Chief 
lngineer, aligaon s offIce. The selec.. 
lion would consist of both written test 
as well as viva voce test and therefore 
it was advised that the Head Clerks 

contd. 



NotesoftheRyjDde  

4 	 - 	

012.98 mentioned in the said AnnextAre A-2 were 

to be kept in readiness to appear in the 

	

. .. 	written test. Zn this list 4f Read 
C3.erksthe applicant's name ppoarea at 

( f 	 - - 	\ 	SI .No • 5 ) • 8y Annexure A-3 1tter dated 
) 

	

	 - 4 .3 4108, 18 persons were fon suecessu1 

to be called for viva voce Lest . In this 

	

1 	
3.istappucant's naxne appeared in sl.13i 

In the remas colwmi of thEi said 1ettr 
- it as written that the app4.tcant was 

qualified in relaxed atandd The other 
c eandidates apparec in sNo1 arid 

is zere also quaUfie in te similar 
manner, Whereas sl.No,14 

was duly quaLUie. After te viva voc 
tept 11 candidates ere finally ?1ected 
gainst the 15 vacancies. L1  Gaaiga 
apa1inandrChãkradha Mazwnar were 

selected Unally. The appliant being 
aggrieved at the se1ectior 4ubm.tt 3 
representations on dLferen. dates. 
}owever, those representatins have nt 
yet been disposed of Situatred  thus the 
applxc ant has approache this TribUflalo 

We have heard 4r A.1(,ain learned 

coriset or the appLicant ad Mr 3.L. 

St4ar1 learned Railttay standing counsel 

or the respondents Mr laifl has stre-
nuos3.y argued before us tht the appli-
cant being the sen.or most 	cand!te 

%lec ted by Mnexurè A-3 written 
test hadL verj.00ked without. any reasoni 
esides as per the rule seniority should 

also be recognised by giving the notional 
marks. However no notional eniority 
was given • The applicant h4 not been 
able to show hot4e is entiE led to get 
selection, in v.ew of the fct that 
details are not available bf ore us 
This can be done only by th authority 
beôre who'u the rpesentatLons rare 
pendings In vew oE the 	we are 



'urnish a copy of this order 
to Mr J .1 • Sarkar to enable 
him to take appropriate 
action. 
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Order of the Tribunal 

not inclined to admit this application. 

feel that the respondent No.3 should 

dispose of the representaUcn udthin 

15 days from today by giving a reasoned 

order and at the time of passing the 

order, the respondent No.3 shall consi-

der the points raised by the applicant 

before him. Mr J.L,Sarkar, learned Raili 

way standing counsel shall conitiunicate 

the sane to the respondent No.3 • If the 

applicant is sti 11 aggrieved by the 

decision of the respondent No.3 he may 

approach the appropriate authorities. 

Mr Jain submits that the authority 

has decided to hold written test for 

appointment to the post of 21 Office 

Superintendent Grade XI. He prays that 

it should be deferred till, the disposal 

of the representation. Tie are not incli-

ned to pass that type of order. However, 

the applicant may appear in the written 

test without prejudice to her rights 

to be seledted in1th 4.earlier selection. 

Application is disposed of No order 

as to costs. 

Vice-eChairman 
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of the Registry f_Date 
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